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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
REPLY AFFIDAVIT
Kot Kok Kk ke vt ke ok ke ke dke Yo e e e ek ok ek ke ok
ORIGINAL APPLICATION (0.A) NO.670/2025

IN THE MATTER OF;

SAURABH KUMAR CHAUDHARY .-.APPLICANT
VERSUS

MUNICIPAL CORPORATION, GORAKHPUR, THROUGH THE
COMMISSIONER AND ORS

...RESPONDENTS
INDEX
S.NO PARTICULARS PAGE
NO(S}.
; Reply by way of affidavit to the
. application (Letter Cum petition) filed by | -
Applicant in Original application of 670 _\“"\q
of 2025.
% |True Copy of the Work Order Dated
' 20~ 2N\

17.07.2024 is annexed herewith and
marked as ANNEXURE A-1
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A true copy of the office
note/recommendation dated 29.05.2026
issued by the Executive Engineer
recommending forfeiture of security
deposit, blacklisting of the defaulting
contractor and initiation of a fresh tender
process for completion of the balance
work, together with the consequential
order(s) passed thereon, is annexed
herewith and marked as ANNEXURE A-2

True copies of representative inspection
photographs dated 21.02.2026,
27.03.2026, 11.04.2026 and 19.05.2026
are annexed herewith collectively as
ANNEXURE A-3.

S 4 — 2]

5.

A true copy of the departmental report

(3TrEAT)/office note recording the aforesaid

inspection and sequence of events,
together with the geo-tagged photographs
taken before and after reinstallation, is
annexed herewith and marked as
ANNEXURE A-4,

28— DD

A true copy of the comprehensive Site
Inspection Report (el @deror ufddes)

dated 29.06.2026, prepared jointly by theﬁ/-

il -
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Junior Engineér, Assistant Engineer and
Executive Engineer, Municipal
Corporation, Gorakhpur, in compliance
of the proceedings pending before this
Hon’ble Tribunal in the present O.A. No.
670/2025, together with representative | % - &<
geo-tagged photographs taken during the
said inspection at the Project site, is
annexed herewith and marked as
ANNEXURE A-5.

7. |Vakalatnama ' A\
Copy of Aadhar Card, representing
respondent no.1 -

9. |Proof of service by e-mail on the i

Applicant and other Respondents.

Dated: 14.07.2026
Place: New Delhi

Fil.ed By:

Adv. Himanshu Gupta
Off: B-28, LGF, BLOCK B, Lajpat
Nagar III, Lajpat Nagar, New

Delhi, 110024.
X 9140990616
4 \ Himanshu.ylo@gmail.com
\NS\ ;
Z\l 4
JATTESTED
- \
MANISH ARYA

NOTARY PUB}IC, DELED l 4 JUL 2026
GOVT Or INDIA '
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
‘ REPLY AFFIDAVIT
Fdrkk ke dekdedekdekkh ik ddohdkhk ekt dkd
IN
ORIGINAL APPLICATION (O.A) NO.670/2025

IN THE MATTER OF:

SAURABH KUMAR CHAUDHARY ...APPLICANT
VERSUS

MUNICIPAL CORPORATION, GORAKHPUR, THROUGH THE
MMISSIONER AND ORS

...RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 -

APPLICATION (LETTER CUM APPLICATION) FILED BY THE
ORIGINAL APPLICANT UNDER RULE 24 OF THE NATIONAL GREEN
TRIBUNAL (PRACTICE AND PROCEDURE) RULES, 2011 READ WITH |
SECTIONS 18(3) AND 19(4)(K) OF THE NATIONAL GREEN
TRIBUNAL ACT, 2010

I Blaw Sahe, , 5/0/D/o/W/o Sh. o sueress e
aged about 2\  years, presently posted as Municipal

NOTARIAL

Commissioner, Municipai Corporation, Gorakhpur, Uttar Pradesh,

do hereby solemnly affirm and declare as under:

1. That I am the Municipal Commissioner of Respondent No. 1
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present case on the basis of the official record maintained in the
office of the Municipal Corporation, Gorakhpur, and am
competent and authorised to swear this Reply Affidavit on
behalf of Respondent No. 1.

2. That I have read and understood the contents of the Original
Application along with its annexures filed by the Applicant, and
I am filing the present Reply Affidavit in response thereto. The
contents of the present Reply Affidavit are based on the official
records of the Answering Respondent and information received
from the field/engineering wing of the Corporation,. which 1
believe to be true and correct.

3. That the averments made in the application are denied except
those which are specifically admitted herein. It is respectfully

" prayed that respondent may be permitted to file additional reply

statements and documents, if necessary, at a later stage.

4. That in reply to the averments made in the Application filed by
the applicant, the following is

5. PRELIMINARY SUBMISSIONS .

5.1 That at the very outset, the Respondent No.1 (Municipal
Corporation, Gorakhpur) submits that it is conscious of its
statutory obligations under the Construction and Demolition
‘Waste Management Rules, 2016, the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981, and other applicable
environmental norms, and has taken, and continues to take,
all reasonable and necessary steps to ensure compliance

therewith in the e

ﬁ:‘gt)\f the RCC sewerage/drainage

'J}J MY
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project in Ward No. 53 (Ram Janki Nagar), Gorakhpur ("the
Project").The allegations of any “nexus of complicity”,
collusion, or deliberate evasion of regulatory obligations as
alleged in the OA cum letter petition. The allegations are
based on photographs and assumptions without verification
froml the concerned department and are denied, save and

except what is a matter of record.

That the Project in question pertains to the construction of
an R.C.C. sewer line/nala from Shivnagar Colony Gate, Ram
Janki Nagar, via Kéushalpuram, up to the Sports College
P.W.D. Nala, under the sewerage and drainage scheme,
undertaken by Respondent No. 1 for the benefit of the
residents of the said Ward, sanctioned at an amount of Rs.
12,37,77,805/- (Rupees Twelve Crore Thirty-Seven Lakh
Seventy-Seven Thousand Eight Hundred and Five only)
inclusive of GST. The said work was awarded to the
contractor, M/s Dharmendra Kumar Shrivastava, vide work
order (Karyadesh) No. 1077/Char-SaNiVi/2024-25 dated
17.07.2024, with a stipulated commencement date of
20.07.2024 and a stipulated completion date of 19.01.2025.

True Copy of the Work Order Dated 17.07.2024 has been

marked and annexed as Annexure A-1
That it is submitted that the grievances raised by the
Applicant primarily stcm__@g;n delay and non-completion of
the said work withifa: 1 };_ tual period by the executing
 \\ |
d 1,
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contractor, and consequent disrepair/inconvenience at the
site on account of such delay, and not from any deliberate,
continuing, or sanctioned violation of environmental norms
on the part of the Respondent no.l1 . The Answering
Respondent no.1 has, in fact, been proactively monitoring the
contractor's performance and has taken stringent action
against the defaulting contractor, as detailed hereinbelow,
which action by itself demonstrates the bona fides and due

diligence of the Respondent no.1.

That the Respondent no.l denies that there exists any
"collusion" between fhe contractor, the Ward Councillor,
officials of the Corporation, and other concerned authorities,
as alleged in para 1 of the Application and the underlying
letter petition. No particulars or material have been furnished
by the Applicant in support of this serious allegation, and the
same is denied as being vague, unsubstantiated, and
motivated. On the contrary, the record placed before this

Hon'ble Tribunal (and annexed hereto) shows that the

. Corporation has issued repeated notices to the contractor

and has ultimately blacklisted the contractor and forfeited its
security deposit for non-performanceé, which is wholly

inconsistent with any collusion.

6. ACTION TAKEN AGAINST THE DEFAULTING CONTRACTOR

6.1

That it is most respectfully submitted that the delay in

completion of the Projmp;forms the substratum of the
. /4 ? % ’ e 1 8 NN
y/ 5 N ,L— \‘:
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grievances raised in the OA, is squarely ~and solely
attributable to the gross negligence and persistent default of
the contraétor, M/s Dharmendra Kumar Shrivastava, and
not to any inaction, collusion, or complicity on the part of
Respondent No. 1 as falsely alleged. Far from condoning the
delay, Respondent No. 1 has consistently and proactively
taken strict enforcement action against the defaulting
contractor, as evidenced by the following chronology of
notices issued to the contractor calling upon him to expedite
and complete the work, true copies whereof are annexed
herewith collectively
= Notice No. 1686/Char-SaNiVi/2025-26 dated 18.07.2025
« Notice No. 3204 /Char-SaNiVi/2025-26 dated 28.08.2025
» Notice No. 4586/Char-SaNiVi/2025-26 dated 12.12.2025 |
» Notice No. 4950/Char-SaNiVi/2025-26 dated 23.12.2025
= Show-Cause Notice No. 5179/Char-SaNiVi/2024-25 dated
14.02.2025
= Notice No. 5385/Char-SaNiVi/2025-26 dated 23.03.2026
= Show-Cause Notice No. 666/Char-SaNiVi/2025-26 dated
30.03.2026
» Show-Cause Notice No. 43/Char-SaNiVi/2026-27 dated
07.04.2026

That despite the aforesaid repeated notices and directions to
augment manpower and complete the work expeditiousljlz, the

contractor failed to complete the work within the extended -

time also, which conduct }g&,{ound to be in clear breach of
0 TA S
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the terms of the agreement and a matter of serious concern

to the Municipal Commissioner.

That out of the originally sanctioned amount of Rs.
12,37,77,805/- (inclusive of GST), payment of Rs.
6,19,91,455/- (inclusive of GST) has been 'r.eleased to the
contractor against civil works actually executed and verified
at site. Upon physical/site inspection, the balance/residual
work has been assessed and estimated at Rs. 3,52,10,781/-

(inclusive of GST), which remains to be executed.

That on account of the contractor's continuing default and
disregard of the directions of the superior officers, and non-
completion of the work within the stipulated time, : the
Corporation has blacklisted the contractor, M/s Dharmendra
Kumar Shrivastava, and forfeited the security/earnest money
deposit of Rs. 3,52,10,781/- (inclusive of GST) furnished by
him. This unequivocally demonstrates that Respondent No. 1

‘has acted with diligence, transparency, and in the best

interest of the public, and the allegation of “collusion” or

“nexus of complicity” between Respondent No. 1 and the

.contractor is wholly false and is denied in the strongest

terms.

That simultaneously, the Corporation has initiated the
process for a fresh/re-tender for completion of the residual
work, so that the work may be completed at the earliest and

the hardship being faced
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account of the incomplete drainage work may be redressed

expeditiously.

A true copy of the office note/recommendation dated
29.05.2026 issued by the Executive Engineer recommending
forfeiture of security deposit, blacklisting of the defaulting
contractor and initiation of a fresh tender process for completion
of the balance work, together with the consequential order(s)
passed thereon, is annexed herewith and marked as
ANNEXURE A-2.

7. SITE SAFETY MEASURES AND INSPECTION REPORTS

7.1 That it is denied that there is “no visible oversight or
corrective action by the authorities responsible”, as alleged in
the letter petition. It is submitted that Respondent No. 1 has
been conducting regular site inspections of the Project
through its Junior Engineer, Assistant Engineer, and
Executive Engineer, and maintains a contemporaneous,
GPS-location and date-stamped photographic record of such

inspections.

True copies of representative inspection photographs dated
21.02.2026, 27.03.2026, 11.04.2026 and 19.05.2026 are
annexed herewith collectively as ANNEXURE A-3.

7.2 That it is respectfully submitted that on the intervening night

T:.“.'-Q_k\
of 25-26.05.2026, owing/£6+a @uldden and severe storm (def
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Bﬁiﬁ'-a‘yﬂ?f), -being a force majeure/natural event, the

barricading and view-cutters installed at the project site were
uprooted/dislodged. Upon the said fact coming to the notice
of the field engineering staff of Respondent No. 1, an
immediate joint site inspection was carried out by the
concerned Assistant Engineer and Executive Engineer on
26.05.2026. During the inspection, it was conﬁrméd that the
displacement of the barricading and view-cutters had
occurred solely on account of the said storm, whereupon
necessary corrective measures were undertaken forthwith
and the barricading/view-cutters were reinstalled at the site
on the very same day to prevent any untoward incident and
to ensure public safety. The aforesaid facts clearly
demonstrate that Respondent No. 1 exercises continuous
supervision over the Project and responds promptly and
diligently to any deficiency noticed or reported at the site,
thereby negating the allegations of inaction, negligence or

lack of oversight made in the OA and the letter petition.

A true copy of the departmental report (3TEdT)/office note

recording the aforesaid inspection and sequence of events,
together with the geo-tagged photographs taken before and
after reinstallation, is annexed herewith and marked as
ANNEXURE A-4. |

That further, and most significantly, pursuant to the

D
eé
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Tribunal and with a view to comprehensively verify and
address each of the allegations raised in the Original
Application, é detailed site inspection of the Project was
conducted on 29.06.2026 by Sh. Vivekanand Singh, Avar
Abhiyanta (Junior Engineer), Sh. Shailesh Kumar, Sahayak
Abhiyanta (Assistant Engineer), and Sh. Amarnath,
- Adhishasi Abhiyanta (Executive Engineer), Municipal
Corporation, Gorakhpur, in continuation of, and in addition
to, the earlier inspections dated 21.02.2026, 27.03.2026,
11.04.2026, 19.05.2026 and 26.05.2026. During the said
inspection, the inspecting officers examined the project
records, the actual site conditions, construction activities,
environmental aspects, safety measures and departmental
records relevant to each of the allegations raised in the OA.
The inspection, inter alia, records the following findings: (i)
the Project is found to be functioning in accordance with the
sanctioned administrative and technical approvals and is
being executed in public interest to strengthen drainage and
address waterlogging in the area; (ii) excavated earth
temporarily stacked alongside the trench for the purpose of
backfﬂling does not constitute unauthorised dumping of
construction and demolition waste on aﬁy public land, drain
or water body, and no serious violation of the Construction
and Demolition Waste Management Rules, 2016 was found,
although the contractor has been directed to segregate and
ciispose of unusable debris in a time-bound manner; (iii)

barricading, safety barrmrs and tarpaulin sheeting were

"‘ constructton front, the

\

<
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found in place a gh A3
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barricading damaged during the storm of 26.05.2026 having
already been reinstated on the same day, and no conditioh_
posing any immediate threat to public life or property was
found; (iv) water tankers were found deployed for dust
suppression and adequate dust-control measures were in
place, with no direct evidence of excessive dust pollution.
having been found, though the contractor has further been
directed to keep excavated material covered wherever stored
beyond 24 hours; (v) temporary accumulation of rainwater
and sub-soil water was noticed in open trenches at certain
locations, but no instance of discharge of untreated sewage
or any public health hazard was found, and pqmping and
cleaning operations were carried out to ensure proper
drainage; (vi) no instance of illegal or unauthorised tree-
felling was found, the trees required to be ;emoved for
execution of the Project being those falling within the
alighment of the nala; (vii) the proposed road-widening
scheme from M.M. Singh Chauraha to Hadhwa Phatak was

found to be a separate and independent project, with no

technical or administrative contradiction between the same

and the present sewer/nala construction work, both being
executed independently in furtherance of their respective
sanctioned objectives; (viii) safety equipment, including
helmets, gloves, masks and reflective jackets, were found in
use by the workers at site, and the ekecuting agency has been
directed to ensure hundred percent use thereof and to
tm%i;z_\famhtles; and (ix) no

N,
]

maintain adequate

documentary or oth
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undue benefit or administrative irregularity as between the
officers of Respondent No. 1 and the contractor was found;
on the contrary, the record substantiates that timely notices,
show-cause notices, forfeiture of the security deposit,
blacklisting of the contractor and initiation of a fresh
tendering process were undertaken by Respondent No. 1 well

within its administrative discretion.

The comprehensive Site Inspection Report dated 29.06.2026,

together with representative geo-tagged photographs taken during

the said inspection at the Project site, is annexed herewith and
marked as ANNEXURE A-5.

8. PARA-WISE REPLY TO THE ORIGINAL APPLICATION

8.1

8.2

That without prejudice to the above and the submissions
made hereinabove, the Answering Respondent submits its
para-wise reply to the averments made in the Original

Application/letter petition, as follows:

That the averments made in Paragraph A of the Original

_Application regarding the alleged dumping of mixed

excavated earth, concrete and construction debris on public

" roads and adjoining areas without segregation, purportedly

in violation of Rule 4 of the Construction and Demolition
Waste Management Rules, 2016,' are denied save and except
what is specifically admitted herein. It is submitted that while

some quantity of excavated material and construction debris

remained temporarily eﬁj at certain locations of the
project site, the s Wes R i

W
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in completion of the work by the contractor and the
requirement of reutilising suitable excavated material for
backfilling of trenches after pipe-laying, which is a standard
engineering practice. It is denied that the same constituted
any deliberate, wilful or systematic violation of the
Construction and Demolition Waste Management Rules,
2016 on the pai't of the Answering Respondent. Nevertheless,
Respondent No. 1 has taken appropriate corrective measures
and has directed that all residual construction and
demolition waste be segregated, removed and disposed of in

accordance with the applicable statutory norms.

That the averment made in Paragraph b. With reference to
the allegation of absence of barricading, green netting and
dust/wind control measures, it is submitted that the same is
incorrect and is deried. As already detailed in Paragraphs 7.1
and 7.2 above, Respondent No. 1 has been maintaining
barricading, blue/green tarpaulin sheeting, and view-cutters
at the active work-front on a continuing basis since well
before the filing of the OA, as is evident from ANNEXURE A-

3, and the same is reiterated for the purposes of this

paragraph.

That the averment made in Paragraph C regarding dust
pollution and non-compliance with air quality norms is
denied. It is submitted that adequate dust suppression

e oy,

measures have been u %]{Bék&’lii%t}@e project site, including
> " ‘\'.\-

\2



8.5

35

regular deployment of water tankers for water sprinkling,
which is evident even from the photographs annexed by the
Applicant himself (Annexure -2, Annexure-3 and Annexure-4
to the OA), depicting water tankers stationed at and around
the work site. It is therefore incorrect to allege that no dust
mitigation mechanism was in place. Without prejudice
thereto, Respondent No. 1 has issued further directions to
the contractor and shall ensure that the successor
contractor/agency engaged for completion of the balance
work undertakes regular water sprinkling, covers -excavated
material and loose soil wherever stored for any appreciable
duration, and strictly complies with all dust mitigation and
air qualjty management measures during the remaining

period of construction.

That the averment made in paragraph D regarding untreated
sewage water flowing on public roads due to blocked drainage
is denied. It is submitted that the very subject matter of the
Project is the construction and laying of an RCC
sewer/drainage line, and therefore some degreé of temporary
disruption to the existing drainage system, resulting in
localized water accumulation during excavation and pipe-
laying activities, is incidental and unavoidable, particularly
in a coﬂgested and densely populated area. It is further
submitted that such temporary waterlogging does not

constitute discharge of “untreated sewage” as alleged, but is

largély attributable to a combination of sub-soil seepage,

. - *;';"‘“-"‘.' “-. '\"“-\ .
rainwater accumu1&1‘:17;@]‘1&}1rII témporary obstruction caused
N
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during the execution of the work. Without prejudice to the
foregoing, Respondent No. 1 has undertaken de-silting and

clearance of affected drainage stretches, deployed pumps and

other necessary measures for evacuation of stagnant water
wherever required, and shall continue to ensure periodic
clearance of accumulated water so as to avoid any
inconvenience or health hazard to local residents.
Respondent No. 1 further undertakes that the balance work,
including restoration of the road and proper functioning of
the drainage system, shall be completed expeditiously
through the fresh tender process, and appropriate interim
diversion and disposal arrangements shall be maintained

during the remaining period of construction.

That the averment made in paragraph E as regards the
allegation of illegal felling of trees, the Answering Respondent
denies that any tree felling, if undertaken in connection with
the present Project, was done without due process. It is
submitted that no Environmental Clearance under the EIA
Notification, 2006, nor Consent to Establish/Operate under
the Water (Prevention and Control of Pollution) Act, 1974 or
the Air (Prevention and Control of Pollution) Act, 1981, is
statutorily required for laying of RCC sewer/drainage
pipelines of the present nature and scale, the same being a
linear civic infrastructure/utility work and not a project or
activity specified in the Schedule to the EIA Notification,

......

2006. To the extent.—:@f@q@ﬁh had to be removed for the
N\ ]
purposes of the P /4 ty thers \é shall be examined by the
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Answering Respondent in Iight of the U.P. Protection of Trees
Act, 1976, and compliance, including compensatory
plantation, shall be ensured, and a report in this regard shall
be placed before this Hon'ble Tribunal.

That the allegation of "gross negligence" and "nexus of
complicity" is Wholly denied, the same being a bald and
unsubstantiated assertion. The action of blacklisting the
contractor and forfeiting his security deposit, taken suo motu
by the AnsWering Respondent even prior to/independent of
the institution of the present proceedings, is itself
demonstrative of the Corporation's bona fide .intention to

ensure timely and compliant execution of the Project.

That the averments made in Paragraph G regarding an
alleged contradiction between the sanctioned road-widening
proposal and the ongoing drainage/sewerage work are denied

as misconceived and devoid of merit. It is submitted that the

- reference made by the Applicant to a proposed road-widening

project, purportedly based upon a newspaper report annexed

.with the OA, . pertains to a separate and distinct

infrastructure scheme being undertaken by the concerned

authority and is at a different stage of planning, approval and

execution. The present project, on the other hand, relates

exclusively to the construction and laying of a

sewerage/drainage network for providing essential civic
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existing alignment in accordance with the approved design
and technical requirements. Merely because a future road-
widening proposal may exist does not render the present
drainage wdrk illegal, redundant or procedurally infirm. The
two projects operate in different spheres, are subject to
separate approvals and timelines, and are complementary
public infrastructure works intended to improve civic
facilities and urban development. There is, therefore, no

contradiction, inconsistency or illegality as alleged by the

-Applicant.

That in view of the remedial measures already undertaken as

detailed hereinabove — including, most significantly, the

blacklisting of the defaulting contractor and the approval:

already accorded for re-tendering of the balance work as set
out in Paragraphs 6.2 to 6.4 above — it is submitted that the
prayer for “immediate suspension of all construction
activities” is misconceived and would cause grave public
hardship by halting an essential sewerage project midway,
exposing the ward to a worse situation of open trenches and

incomplete sewer lines. It is submitted that the appropriate

. course is to permit the Project to continue subject to strict

and continuing compliance with environmental safeguards,
as already being ensured by Respondent No. 1, rather than

suspension of the work itself.

8.10 That save and except what is specifically admitted

hereinabove, other allegations, averments, and
contentions made in t%ﬁng fhe letter petition, including
s
/
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in the annexures thereto, which are contrary to or
inconsistent with what is stated in this Reply Affidavit, are
denied as being incorrect, misconceived, and without
prejudice to the rights of Respondent No. 1 to file any
further/additional affidavit, if so required.

~ PRAYER
In view of the facts and circumstances stated hereinabove, it
is most respectfully prayed that this Hon'ble Tribunal may

graciously be pleased to:

a) Record that Respondent No. 1 has taken prompt and effective
remedial measures in respect of the grievances raised in the
Original Application, including continuous site inspections,
issuance of notices to the defaulting contractor, initiation of
blacklisting proceedings, and arrangemeﬁts for completion of

the balance work through a fresh tender process;

b) Dispose of and close the present Originél Application in view
of the corrective and remedial measures already undertaken
by Respondent No. 1, including action against the defaulting
contractor, continuous monitoring of the project,
implementation of environmental safeguards, and the
undertakings furnished herein for completion of the balance
work in a time-bound manner, and pass such further orders
as this Hon'ble Tribunal may deem fit and proper in the facts

and circumstances of the-¢ase. ,

r~ i '
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g) Pass such other and further order(s) as this Hon'ble
Tribunal may deem fit and proper in the facts and

circumstances of the present case.

AND FOR THIS ACT OF KINDNESS, THE ANSWERING
RESPONDENT SHALL, AS IN DUTY BOUND, EVER PRAY.

g

. DEPONENT

Verification: Verified on this -_ day of MAY 2026 that the contents
of the above affidavit are true and correct to my knowledge and no

part of it is false therein and nothing has been concealed .

therefrom. w
DEPONENT
I o R G ol do hereby identify the deponent

who has produced the records of the case before me and I am

IDENTIFIER

satisfied that he is the same person as alleged.

14 JUL 2026

Solemnly affirmed before me today, the.......... Day of May, 2026,
by the deponent who has been identified by the aforesaid person.

1

S RYA
NOTARY PV'BLIC, DELHD

GOVT. Or INDIA 14 JUL 2028
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a

I have satisfied myself by examining the deponent that he has
understood the content of this affidavit, which have been read over
and explained to him. '
4
OATH COMMISSIONER/NOTARY

OTARY PVBLIC, DELHD
GOVT. O INDIA

14 JuL 2026

CERTIFIED TH TT QEPONENT
ShrirSmt/Km. B

Sio, W .DJD... W
Rio. QQI‘ Xi
Identified by Sl Smtl

has.Sol ,r ﬂffmnOd before
MNew L h
vit w

l ﬁ )‘ﬁy
That the Come ot lﬁ {/\ ave

been read & explained to him are jrue and
eorrect to this knowledge. 2

Bota bli¢
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURES(A-1)

F*kdkkdhh ik kbbb dhrdihdd

IN
ORIGINAL APPLICATION (0.A) NO.670/2025

IN THE MATTER OF: .

' SAURABH KUMAR CHAUDHARY ...APPLICANT
VERSUS

MUNICIPAL, CORPORATION, GORAKHPUR, THROUGH THE
COMMISSIONER AND ORS -

...RESPONDENTS
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Translated Copy of Report
Report

The Samajwadi Party Media Cell posted on Twitter on 28 May 2026 stating
that a cow died after falling into an incomplete drain in Gorakhpur and that
public resentment had erupted against the Municipal Corporation regarding
a drain project that had allegedly been under construction for two and a half
years.

In this regard, it is respectfully submitted that the Gorakhpur Municipal
Corporation is undertaking the construction of an RCC drain in Ward No. 53,
Ram Janki Nagar, from Shiv Nagar Colony Gate through Kaushalpuram up
to the PWD drain near Sports College.

Upon receiving information regarding the incident on 26.05.2026, the
concerned Junior Engineer, Assistant Engineer, and Executive Engineer
immediately inspected the site, During the inspection, it was found that due
to a severe storm and strong winds during the night of 25-26 May 2026, the
barricading and view cutters installed at the site had been uprooted. As a
result, the said accident occurred in the morning of 26.05.2026. Immediately
thereafter, the barricading and view cutters were reinstalled to prevent any
further accidents.

It is further submitted that the work at the said site is being executed by M /s
Dharmendra Kumar Srivastava under the Sewerage and Water Body Scheme.
As per the work order, the project was scheduled to commence on 20.07.2024
and was to be completed by 19.01.2025, However, substantial encroachments
existed along the alignment of the drain. Since there is no provision under the
Municipal Corporation Department for acquisition of encroached land, the
construction work was repeatedly obstructed by local residents during
execution.

Further, due to dense habitation in the area and continuous public movement
during festivals such as Durga Puja, Chhath Puja, and Makar Sankranti, the
progress of the work was adversely affected. In addition, the work could not
be completed within the stipulated period due to the failure of the Electricity
Department to shift electric peles in a timely manner. Several transformers
and electric lines located along the drain alignment posed major obstacles to
construction, Although the Electricity Department shifted such transformers
and lines from time to time, some ghifti rk remained in progress. At
present, most of the electric lines, %s have been shifted, and
the remaining shifting work is b y ﬁ'ry;ﬁ otographs evidencing the
Reg. No. 15591
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removal of encroachments and shifting of electric lines and transformers are
enclosed herewith.

Officials of the Municipal Corporation and the Electricity Department have
been conducting joint inspections regularly and ensuring compliance with all
safety standards. Construction activities are being carried out expeditiously
after removatl of the aforementioned hindrances.

After the shifting of electric poles, the contracter was repeatedly directed to
accelerate and complete the work. Accordingly, notices were issued to the
contractor vide Notice No. 5179/4-Swa New V/2024-25 dated 14.02.2025,
Notice No. 1636/4-Swa New V/2025-26 dated 18.07.2025, Notice No.
3204 /4-Swa New V/2025-26 dated 28.08.2025, Notice No. 4586/4-Swa New
V/2025-26 dated 12.12.2025, Notice No. 4950/4-Swa New V/2025-26 dated
23.12.2025, Show Cause Notice No. 5354/4-Swa New V/2025-26 dated
23.03.2026, and Show Cause Notice No. 43/4-Swa New V/2026-27 dated
07.04.2026. Through these notices, the contractor was directed to improve
the progress of work within one week, failing which action would be taken in
accordance with the terms and conditions of the contract, inchuding debarring
the firm from participating in Municipal Corporation tenders. At present, a
recommendation has also been made for blacklisting the firm.

It is pertinent to state that no accident of any kind had occurred at the said
drain site prior to the unfortunate cattle accident. To prevent any future
incidents, the entire under-construction stretch has been secured through
barricading, bamboo supports, steel sheets, view cutters, and other necessary
safety measures. All possible efforts are being made to complete the work
before the onset of the monsoon season.

The report is submitted for kind consideration.

Under signed

Junior Engineer, | Assistant Executive Chief Engineer
Municipal Engineer Engineer Municipal
Corporation, Municipal Municipal Corporation,
Gorakhpur Corporation, Corporation, Gorakhpur
Gorakhpur Gorakhpur
e
,;'/’ O 3 .‘31}
"‘a; \"" ’,
1 / M. ARYA
Reg. N 15591
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No.670 of 202§~

INTHE MATTER OF
SAURABH KUMAR CHAUDHARY APPLICANT
VERSUS '
MUNICIPAL CORPORATION, GORAKHPUR,
THROUGH THE COMMISSIONER & ORS RESPONDENT(S)
The above named : : de hereby appoint
Himanshu Gupia
Advocate
(HIMANSHU GUPTA), ADVOCATE Supreme Court of-India
- ia Glor
EN.NO.D/9981/2021 S e g;ggg'aucp‘? y
M.-9140990616

{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead In the above-noted case In this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separataly for each court by me/us.

To sign tile, verify and present pleadings, appeals cross-abjection or petitions for executions review,
revision, withdrawal, compromise or other petiliens or affidavils or ather documants as may he
deemed necessary or proper for the prosecution of the said case in all its stages subjects to payment
of tees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes that inay
arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee,

To deposit, draw and recelve money, cheques, cash and grant receipts hereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution on
the said case.

To appointand instruct any other Legal Practitioner authorizing him to exercise the power and
authorily hereby conferred upon the Advocate whenever he may think fit te do so and to sign the
power of attorney on our behalf.

And {/we undersigned to hereby agree to ratlfy and confirm all acts done by the Advocate or his
substitute in the matter as my/four own acts, as if done by me/us to all intents and purpose.

And {/we undertake that I/We or my/our duly autharized agent would appear in court on all hearings
and will inform the Advocate for appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocar;g_ o~

which he sha!l receive and retain for himself, ,.-'.v*_"p‘ R y‘:\
i Y :

And t/we undersigned do hereby agree that in the event of the whole or part of the fee agreed
me/us 1o be paid to the advocate remaining unpaid, he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settle is only for the above cas
zhove Court. 1I/We hereby agree that once the fee is paid, 1 /We will not be entitled for the re
the same in 2ny case whatsoever and If the case prolongs for more than 3 years the criginat f
be paid again by me/us.

IN WITNESS WHEREOF 1/We do hereunto sel my/our hand to these presants the contents of whit}\ géféa _Bq L

been understood by me/us on this cem e 12 Oay of JULY 2626 Accepted subject to the termt —
the fees. :
Client Client

Lidentify the Signature/Thumb Impression of Below Mentioned Person,

Slgned in My Presence. The Client.
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Pl Gma" Himanshu Gupta <himanshu.ylc@gmail.corﬂ;3

Service of Reply Affidavit by R-1 — O.A. No. 670/2025 — Saurabh Kumar Chaudhary
vs. Municipal Corporation, Gorakhpur & Ors.
1 message

Himanshu Gupta <himanshu.ylc@gmail.com> Tue, Jul 14, 2026 at 9:38 PM
To: "adv.saurabh.kumar.chaudhary@gmail.com" <adv.saurabh.kumar.chaudhary@gmail.com>,
gda_gorakhpur@rediffmail.com, GDA Gorakhpur <gdagorakhpur@gmail.com>, cao@uppcb.in, dmgor@pnic.in, "Abhishek
K." <khareabhishek147@gmail.com>

Dear Sir/Madam,

Please find attached the Reply Affidavit on behalf of Respondent No. 1 — Municipal Corporation, Gorakhpur, in
Original Application (O.A.) No. 670/2025, titled Saurabh Kumar Chaudhary vs. Municipal Corporation,
Gorakhpur & Ors.

The Reply Affidavit is being served upon you through this email in compliance with the directions of the Hon'ble
National Green Tribunal and the applicable provisions governing service.

Kindly acknowledge receipt of the same.
Thanking you.

Regards

Himanshu Gupta

Advocate for Respondent No. 1
Municipal Corporation, Gorakhpur
Mobile: +91 91409 90616

Email: himanshu.ylc@gmail.com

Encl.: Reply Affidavit on behalf of Respondent No. 1 (with Annexures).

Thank & Regards

Himanshu Gupta

( Enrolled as an Advocate in the Bar Council of Delhi, 2021)
Supreme Court | High Court | All Tribunals.

Associate- Office of Pragyan Pradip Sharma

M-9140990616,8860212457
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